IN THE CENTRAL AIMINISTRATIVE TRIBUNAL : HYLDERABAD BENCH

AT HYDERABAD

0.AJNo, 139/94, Date of the Order ;18-2-1994.,
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Y.Le.Kantha Rao weass-Applicant
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1) Union of Indisa,
- represented by The General Manager
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0A 139/94

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri XSV Subba Rao, learned counsel for

the applicant and Shri V,/Bhimanna, learred standing counsel

:for the respondents,

2. The applicantlwas‘removed from service by way of ~
punishment with effect from 23;1.1984; The revisiénal
authority by the order dated 1,12,1992 modified it as .
compulsory retirement with effect from 14,3,1992, This OA
was filed prgying for declaration that the applicant is
entitiéafi;:‘ﬁeriod of suspension between 23,1,1984 to
14.3.1992 as the period: ;§pent on duty and on that basis
the pay of the applicant has to be arrived at as on
14.3,1992 and for a direction for payment of difference

in the terminal-benefits and also for payment of emoluments

for the period from 23,1,1984 to 14.3.1992,

)

3. When it is a case of modification of the order of .|
removal as compulsor? ® rétirément, it is for the competent . \
authority to.pass an order as to how the period from

$23.1,1984 the(}iﬁé{}ﬁ;ﬁ removal, t111 14,3,1992, the date

on which the order of removal was modified as compulsory

retirement, SN 8 P S v N

.t

4, Hence, the compétent authority, ie., the 3rd
respondent is directed to pass an appropriate order in

accordance with. law in regard to the above period;

5. If on that basis, it is necessary to revise{
pension, the same has to be revised and the difference has.. .

e

% - contd, ...




oy o TR .**-' =3 o . T s
e = ““L'-_ o= ETENE e .

&1

to be paid{E@iéEg}emolumeﬁts have to be paid for the period
referred to as per the above order of the 3rd respondent
the same also has to be paid to the applicant, The 3rd
respondent has to pass necessary orders within three

months from the date of receipt of this order. It is
neadless to say that if the applicant is aggrieved by the
order of the 3rd respondent,hercan either go in by way of
] revision or approach this Tribunal under Section 19 of

the Agministrative Tfibunals Act, 1985.\\

6. The OA is ordered accordingly:at the admission

stage., No costs, \\

(A.B.GORTHI ' (V.NEELADRI RAQ) :

MEMBER (ADMN., ) o VICE CHAIRMAN e
DATED: 18th February, 1994, | .\

Open court dictation.
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" 13 The General Manager,Unlon of India,’
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